TEJASSVI AAHARAM LIMITED

- Jantiary 08,2021
To,

Securities and Exchiange Board of india
Corporation Finance Department

Division of Corporate Restructuring

SEB| Bhawan, Bandra Kurta Complex,
Bandra: (East), Mumbai - 400 051

Dagr Sir,

Sub: Proposed Open Offer:by Mr, John Amritharaj Henry: (“AcqmreM ) and Mr, G. Bakthavatsalu {‘Acquiter 2’}

Regd. Off.:

New No.31, Lazarus Church Road,
R.A.Puram, Chennai 600 028

CIN: L15549TN1994PLCD28672
Website: talchennal,in
E-mail:taltdehennai@gmall.conm

{Collechively referrad 10 as “Acquirers’) {o scquire upte 23,80,000 Equity shares of Rs. 10/~ each for cash at.a

price of ¥ 0.55 {Paise Fifty: Five only) per Equity Share aggregating upte ¥ 13,09,000/- -éRUpees Thirtesri Lakbis -
Nine Thousand:only}, fo'the Public shareholders of Tejassvi Aaharam Limited (earher known'as “Stetling Spinners

Limitad") {"Target Company’) in accordanice with the extant Securities and Exchange Board of India (Substantral
Acquisition-of Shares: and Takeovars) Regulations, 2011 {"Takeaver Regulations”) {“Open Offer")-reg.

Pursuant o regulatlon 26(7 ) of the extant Tekeover Code. 2011, pleasé find enclosed herewith copy of

recommendation of Committee of Independent Direttors for fhe proposed Operi Offér. The soft copy of the: satiie

is also enclosed herewith in compact disc,

This.is for yeur.kind:_ce}’Erenae-\a_n‘d:reéﬁrds.

-\fij_ajkuﬁrar Ramachandrar
Chairman of IDC

Encl: afa,

&




TEJASSVI AAHARAM LIMITED

Registered Office: New No. 31, 1st Floor, Lazarus Church Road, R.A Puram, Chennai, Tamil Nady, 600028,
india; Tel:+91 44 48573911: Fax: NA; Email: taltdchennai@gmail.com; Website:www.ialchennal.in;
Corporate Identification Number:L15543TN1994PLC028672

Recommendations of the Committee of Independent Directors (IDC”) of M/s. Tejassvi Aaharam Limited (Formerly
known as Sterling Spinners Limited) (“Target Company”) in relation to the open offer (“Offer”) made by Mr.
John Amirtharaj Henry (“Acquirer 1°) and Mr. G. Bakthavatsalu (“Acquirer 2”) (Acquirer 1 and Acquirer 2

arehereinafter collectively referred to as “Acquirers’),

to the public shareholders of the Target

Company(“Shareholders”) under Regulations 3(1) and 4 of SEBI (Substantial Acquisition of Shares and
Takeovers) Regulations, 2011, as amended (‘Takeover Regulations”).

Date

January 07, 2021

Name of the Target Company

Tejassvi Aaharam Limited (Formerly known as Sterling Spinners Limited)

Details of the Offer pertaining to
Target Company

The Offer is being made by the Acquirers in terms of Regulations 3(1) & 4 of the
Regulations for acquisition of up 23,80,000 (Twenty Three Lakhs Eighty
Thousand only) fully paid-up equity shares of face value of Rs. 10 each
(“Equity Shares”) representing 34% of the Total VotingShare Capital of the
Target Company from the eligible shareholders of the Target Company for cash
at a price of Rs. 0.55/- per equity share {the 'Offer’).

‘Name of the acquirer and PAC
with the acquirer

Acquirers- Mr. John Amirtharaj Henry and Mr. G. Bakthavatsalu

There are no PAC(s) with the Acquirers for the purpose of Open Offer.

Name of the Manager to the offer

Saffron Capital Advisors Private Limited

805, Sixth Floor, Centre Point, J.B. Nagar,

Andheri (East), Mumbai - 400 059, India

Tel. No.: +91 22 4082 0914-915,

Fax No.: +91 22 4082 0999

Email id:openoffers@saffronadvisor.com

Website: www.saffronadvisor.com

Investor grievance:investorgrievance@saffronadvisor.com
SEBI Registration Number: INM 000011211

Contact Person: Amit Wagle/Gaurav Khandelwal

&

Members of the Committee of
Independent Directors (IDC)

1. Mr. K Alagiriswami
Independent Non-Executive Director
(DIN): 02524423

2. Mr. Vijaykumar Ramachandran

Independent Non-Executive Director
(DIN): 02532145
Chairman of IDC:-Mr. Vijaykumar Ramachandran

IDC Member's relationship with
the Target Company (Director,
Equity shares owned, any other
contract / relationship), if any

All IDC Members are directors of the Target Company.

Except for being directors of the company, they have no other relationship with
the target company.

Trading in  the  Equity
shares/other securities of the
Target Company by IDC
Members

None of the IDC Members have traded in the equity shares of Target Company
during 12 months prior to the date of the Public Announcement of the Offer on
November 06, 2020

IDC Member's relationship with
the acquirer (Director, Equity
shares owned, any other contract
[ relationship), if any.

None of the IDC Members holds any contracts, nor have any relationship with
the Acguirers. : ’

Trading in  the  Equity
shares/other securities of the
acquirer by IDC Members

Not Applicable, since Acquirers are individual.

Recommendation on the Open
offer, as to whether the offer, is
or is not, fair and reasonable

Rased on the review, IDC Members believe that the Offer is fair and reasonable
and in line with the Regulations.
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TEJASSVI AAHARAM LIMITED

Registered Office: New No. 31, 1st Floor, Lazarus Church Road, R.A Puram, Chennai, Tamil Nadu, 600028,
India; Tel:+91 44 48573911; Fax: NA; Email: taltdchennai@gmail.com; Website:www.ialchennal.in;
Corporate Identification Number:L15549TN1994PLC028672

Summary of reasons for | IDC Members have reviewed
recommendation a) Public Announcement ("PA")dated November 06, 2020;

b) Detailed Public Statement ("DPS”) dated November 09, 2020 was published
onNovember 10, 2020;

c) Draft Letter of Offer (*'DLOF") dated November 10, 2020;

d) Letter of Offer {"LOF”") dated December 28, 2020; and

¢) Corrigendum to DPS (CDPS) published on January 07, 2021

Based on review of PA, DPS, CDPS, DLOF and LOF, the IDC Members are of

the view that the Offer price is in line with the parameters prescribed by SEBI in
the Regulations.

Details of Independent Advisors, | None
if any.

Any other matter to be | A) Offer price related information for Shareholders

highlighted

a) The Offer Price offered by the Acquirers is higher than the offer price which
the promoters of the Target Company ought to have given to the public
shareholders at the time of trigger of the open offer. In our view, the Offer
price offered by the Acguirers for the current Open offer is justified and is
beneficial to the public shareholders of the target company, since it is
providing monetary benefits for the public shareholders who have been
trapped because of no liquidity in the frading and also the fact that the fair
market value of shares is negative. It will act as an exit ‘Option for all those
public shareholders who do not wish to continue with the new incoming
management.

b) In case the earfier open offer was to be given to public shareholders along
with accrued interest, the monetary benefits to the public shareholders would
have been significantly lower compared to the monetary benefits offered by
the present Acquirers.

¢) Due to the Higher Offer price to be paid by the Acquirers, the earlier
offer price has become infructuous and accordingly, the offer price of
Rs. 0.55/- is justified.

To the best of our knowledge and belief, after making proper enguiry, the information contained in or accompanying
this statement is, in all material respect, true and correct and not misleading, whether by omission of any information
or otherwise, and includes all the information required to be disclosed by the Target Company under the
Regulations.

For and on behalf of the Committee of Independent Directors of
Tejassvi Aaharam Limited

Vijaykdmar Ramachandran
Chairman of IDC

Place: Chennai
Date: January 07, 2021.
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Pranavaditya Spinning Mills Limited
CIN - L17119PN1990PLC058139
Regd. Office: Office No. 2, Plot No. 266, Village Alte, Kumbhoj Road,
Taluka Hatkanangale, Dist. Kolhapur — 416 109 ® Tel.: (0230) 2463100/2461929
Email: investors@pranavaditya.com; Website: www.pranavaditya.com
NOTICE

Notice is hereby given that pursuant to Regulations 29, 33 and 47 of the Securities
and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Regulations, 2015, a Meeting of Board of Directors of the Company will be held on
Saturday, January 16, 2021, inter-alia, to consider and approve the Unaudited
Standalone Financial Results of the Company for the quarter and nine months ended
December 31, 2020.

A copy of the said Notice is also available on Company’s website at
www.pranavaditya.com and on the website of BSE Limited at www.bseindia.com

MoTiLaL OsSwAL

Mutual Fund e

Motilal Oswal Asset Management Company Limited
Registered & Corporate Office : 10t Floor, Motilal Oswal Tower, Rahimtullah Sayani Road,
Opposite Parel ST Depot, Prabhadevi, Mumbai - 400 025
o Toll Free No.: +91 8108622222, +91 22 40548002 e Email : mfservice@motilaloswal.com
e CIN No.: U67120MH2008PLC 188186
o Website: www.motilaloswalmf.com and www.mostshares.com

Notice cum Addendum to the Statement of Additional Information of Motilal Oswal Mutual Fund

Appointment of Director on the Board of Motilal Oswal Asset Management Company Limited

Notice is hereby given that Ms. Swanubhuti Jain has been appointed as an Additional Director on the Board
of Motilal Oswal Asset Management Company Limited, Investment Manager to Motilal Oswal Mutual Fund
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Place : Mumbai
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For Pranavaditya Spinning Mills Limistg/d (MOMF) with effect from December 31, 2020.

Accordingly, following details pertaining to Ms. Swanubhuti Jain shall be incorporated in Statement of
Additional Information (SAI) under the section “Details of AMC Directors” and “Key Personnel”:

Amruta Avasare
Company Secretary & Compliance Officer
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Name and Position Age, Educational Qualification and Past Experience

Ms. Swanubhuti Jain,
Additional Director

Age - 41 Years

Educational Qualification
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Post-Graduation Diploma in Sales and Marketing Management, NMIMS.
e MAin Philosophy - Mumbai University.
Shastri (Graduation in Sanskrit medium in Logic, Philosophy & Literature),
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Rajasthan University.
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NOTICE

Mrs. Chandrakala Chandrakant
Tawade a member of the Haria's
DREAM PARK A Chs Ltd. having
address at Flat No.A-304, 3rd Floor,
Plot No.465/2, Village Navghar, Mira
Bhayander Road, Mira Road (E), Dist.
Thane-401107. Was died on 1st
October, 2018 without making any
nomination.

The society hereby invites claims or
objection from the heir or heirs or other
claimants/objector or objectors to the
transfer of the said shares and interest
of the deceased member in the capital/
property of the society within a period
of 7 days from the publication of this
notice, with copies of such documents
and other proof in support of his/her/ their
claims/objections for transfer of shares
and interest of the deceased member
member in the capital/ property of the
society If no claims/objections are re-
ceived within a IJenod prescribed above.
the society shall be free to deal with the
shares and interest of the deceased
member in the capitaUproperty of the
society in the such manner as is provided
under the Bye-laws of the society. The
claimsfobjections, if any received by the
society for transfer of shares and inter-
est of the deceased member in the capi-
tallproperty of the society shall be dealt
with in the manner provided under the
Bye-laws of the society. A Copy of the
registered Bye-laws of the society is
available for inspection by the claimants/
objectors, in the office of the society/wtth
the secretary of the society from the date
of publication of the notice till the date of
expiry of its period. S

Haria's DREAM PARK A Chs Ltd.
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Past Experience

Ms. Swanubhuti Jain has more than 18 years of experience in diverse Fintech
organizations spanning Insurance, Stock Broking, Investment Banking,
Commodities & Consulting etc. creating businesses from the scratch in multi
dimension organizations from Startup Ecosystem to global MNCs.
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SPICE ISLANDS APPARELS LIMITED T (T-2)...

(Govt. Recognised Export House)

Admin Office: 125-A, Mittal Tower, 12" Floor,210, Nariman Point, Mumbai 400 021.
Phone: 91 (22) 6740 0800, 2282 3128 www.spiceislandsindia.com
CIN: L17121MH1988PLC050197.
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Transfer of Equity Shares of the Company in the demat account of the Investor
Education and Protection Fund (IEPF) Authority.
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. e has widespread cross-functional experience in Business Development,

&, Rl 3'3”3 d TFehH Operations and Delivery Excellence with strong analytical, problem solving &

. leadership abilities. Ms. Jain is deft in turning around underperforming business
¢ | Geret i & (Twr-R)... é;ﬂgf T, units through process improvement, cost-cutting & multilateral negotiations.
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FehdeUBTeR (www.midcindia.org)

At present, Ms. Swanubhuti Jain is affiliated with JITO Incubation & Innovation
Foundation (JIIF) where she is leading all business verticals of Startup ecosystem
including JITO Angel Network, JITO Incubation Centre, Co-working and AlF
Registration.

24,8%,43, 600 /-

This notice cum addendum forms an integral part of SAl of the Scheme(s) of MOMF.

All other contents remain unchanged.

HETHSBT=AT For Motilal Oswal Asset Management Company Limited
(Investment Manager for Motilal Oswal Mutual Fund)

This notice is published pursuant to the provision of Sub-section (6) of Section 124 of the
Companies Act, 2013 and the Investor Education and Protection Fund Authority

ITAY gieTed. )

Sd/-

(Accounting, Audit, Transfer and Refund) Rules, 2016 including any amendment and re-
enactmentthereof.
In comply with the above provisions the Equity Shares of the Company in respect of which

ol Fm w0 $-Ffaer aemes=a (www.midcindia.org)
HhAEISTI IUSTsH BIVATET i@l TG 8¢ /0% /0% wia

Place: Mumbai
Date : January 07, 2021

Navin Agarwal
Managing Director & Chief Executive Officer

dividend has not been paid or claimed for seven consecutive years or more are required to
be transferred by the Company to the demat account of the Investor Education and
Protection Fund (IEPF) Authority.

TTETvAT ST TR, AT AT e ge-udia sa seiued
ShIVTATE] G ShUaTd T ATal.

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.

Accordingly, the Company has communicated all the concerned Shareholders at their

address registered with the Company/ Registrar and Share Transfer Agent (RTA) records,
whose shares are liable to be transferred to demat account of IEPF Authority, advising
them to claim the unpaid dividend(s) for the Financial Year 2012-13 and onwards. The
Company has also uploaded on its website https://iwww.spiceislandsapparelslimited.in
full details containing name of such shareholders and their folio number or DP ID-Client ID
with their shares liable to be transferred to the demat account of IEPF Authority.

The Shareholders may please note that when the above equity shares would transferred
into the DEMAT account of the IEPF Authority then such shares will not be available to the
shareholders for sales or transfer or deal with in any manner except as per the process
and provisions as prescribed in the aforementioned rules of Section 124 (6) of The
CompaniesAct, 2013.

The Shareholders may further note that, both the unclaimed dividend and corresponding
Shares including all benefits accruing on such shares, if any once transferred to demat
accounts of IEPF authority can be claimed back from IEPF Authority after following the
procedure prescribed in their aforesaid rules.

The concerned Shareholders are invited to claim unclaimed dividend for the Financials
Year 2012-13 and onwards by making an application to the Company/RTA by March 14,
2021, failing which their shares shall be transferred to demat account of I[EPF Authority.
For claiming the unclaimed dividend or in case you need any information/clarification,
please write to Link Intime India Private Limited, Registrar and Share Transfer Agent of the
Company or email at sales@spiceislandsindia.com

Thespirit of Mumbai
s 93 years old!

FREE PRESS Y

For Spice Island Apparels Limited
SD/-

www.freepressjournal.in

Place : MUMBAI

Date :01.01.2021 Mr. Sunil Dattatraya Joshi

Company Secretary
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TEJASSVI AAHARAM LIMITED

Registered Office: New No. 31, 1st Floor, Lazarus Church Road, R.A Puram, Chennai, Tamil Nadu, 600028, India
Tel: +91 44 48573911; Fax: NA; Email: taltdchennai@gmail.com; Website:www.talchennai.in
Corporate Identification Number: L15549TN1994PLC028672

Recommendations of the Committee of Independent Directors (“IDC”) of Tejassvi Aaharam Limited (Formerly known as Sterling
Spinners Limited) (“Target Company”) in relation to the open offer (“Offer”) made by Mr. John Amirtharaj Henry(“Acquirer 1”) and
Mr. G. Bakthavatsalu(“Acquirer 2”) (Acquirer 1 and Acquirer 2 are hereinafter collectively referred to as “Acquirers”), to the public
shareholders of the Target Company (“Shareholders”) under Regulations 3(1) and 4 of SEBI (Substantial Acquisition of Shares and
Takeovers) Regulations, 2011, asamended (“Takeover Regulations”).

January 07, 2021
Tejassvi Aaharam Limited (Formerly known as Sterling Spinners Limited)

Date
Name of the Target Company
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The Offer is being made by the Acquirers in terms of Regulations 3(1) & 4 of the Regulations
for acquisition of up 23,80,000 (Twenty Three Lakhs Eighty Thousand only) fully paid-up
equity shares of face value of Rs. 10 each (“Equity Shares”), representing 34% of the Total
Voting Share Capital of the Target Company from the eligible shareholders of the Target
Company for cash ata price of Rs. 0.55/- per equity share (the 'Offer).

Acquirers - Mr. John Amirtharaj Henry and Mr. G. BakthavatsaluThere are no PAC(s) with
the Acquirers for the purpose of Open Offer.

Saffron Capital Advisors Private Limited

605, Sixth Floor, Centre Point, J.B. Nagar,

Andheri (East), Mumbai - 400 059, India

Tel. No.: +91 22 4082 0914-915,

Fax No.: +91 22 4082 0999

Email id: openoffers@saffronadvisor.com

Website: www. saffronadvisor.com

Investor grievance: investorgrievance@saffronadvisor.com
SEBI Registration Number: INM 000011211

Contact Person: Amit Wagle/Gaurav Khandelwal

1 Mr. K Alagiriswami
Independent Non-Executive Director
(DIN): 02524423

2 Mr. Vijaykumar Ramachandran
Independent Non-Executive Director
(DIN): 02532145

Chairman of IDC:- Mr. Vijaykumar Ramachandran

All IDC Members are directors of the Target Company.
Except for being directors of the company, they have no other relationship with the target
company.

Details of the Offer pertaining to
Target Company

Name of the acquirer and PAC with
the acquirer

Name of the Manager to the offer

Members of the Committee of
Independent Directors (IDC)

IDC Member's relationship with the
Target Company (Director, Equity
shares owned, any other contract/
relationship), if any

Trading in the Equity shares/other
securities of the Target Company
by IDC Members

None of the IDC Members have traded in the equity shares of Target Company during 12
months prior to the date of the Public Announcement of the Offer on November 06, 2020

G U Rl o S et s, IDC Member's relationship with the | None of the IDC Members holds any contracts, nor have any relationship with the
) =@/ - acquirer (Director, Equity shares Acquirers.
foATeR : 08.0%.303% | fm e owned, any other contract /
o AT, S S TR relationship), if any.
Trading in the Equity shares/other | Not Applicable, since Acquirers are individual.
wrater: sTRisTRieRT ¥ ., S, Geiel G securities of the acquirer by IDC
PiciciBank | ™ o e ., % A, 4 Members
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Based on the review, IDC Members believe that the Offer is fair and reasonable and in
line with the Regulations.

Recommendation on the Open
offer, as to whether the offer, is
or is not, fair and reasonable

Summary of reasons for
recommendation

IDC Members have reviewed

a) Public Announcement (“PA’) dated November 06, 2020;

b) Detailed Public Statement (“DPS”) dated November 09, 2020 was published on
November 10, 2020;

c) Draft Letter of Offer (‘DLOF”) dated November 10, 2020;

d) Letter of Offer (“LOF”) dated December 29, 2020; and

e) Corrigendum to DPS (CDPS) published onJanuary 07, 2021

Based on review of PA, DPS, CDPS, DLOF and LOF, the IDC Members are of the view

that the Offer price is in line with the parameters prescribed by SEBI in the Regulations.

Any other matter to be highlighted | A)Offer price related information for Shareholders

a) The Offer Price offered by the Acquirers is higher than the offer price which the promoters
of the Target Company ought to have given to the public shareholders at the time of trigger
of the open offer. In our view, the Offer price offered by the Acquirers for the current Open
offeris justified and is beneficial to the public shareholders of the target company, since it
is providing monetary benefits for the public shareholders who have been trapped
because of no liquidity in the trading and also the fact that the fair market value of shares
is negative. It will act as an exit option for all those public shareholders who do not wishto
continue with the new incoming management.

b) In case the earlier open offer was to be given to public shareholders along with accrued
interest, the monetary benefits to the public shareholders would have been significantly
lower compared to the monetary benefits offered by the present Acquirers.

C) Due to the Higher Offer price to be paid by the Acquirers, the earlier offer price has
become infructuous and accordingly, the offer price of Rs. 0.55/- is justified.

To the best of our knowledge and belief, after making proper enquiry, the information contained in or accompanying this statement s,
in all material respect, true and correct and not misleading, whether by omission of any information or otherwise, and includes all the
information required to be disclosed by the Target Company under the Regulations.

For and on behalf of the Committee of Independent Directors of
Tejassvi Aaharam Limited

Place: Chennai Vijaykumar Ramachandran

Sfererd
\fror : gad smmm ¥ fafies/

Date : January 07, 2021 Chairman of IDC
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® ANALYSTS' VIEW
Banks’ revenue growth

in Q3 likely to be weak

FE BUREAU
Mumbai, January 7

BANKS ARE LIKELY to post
weak revenue growth for the

December quarter, analysts 274 Saudi Arabia's surprise unilat- onThursdayafterhitting Results for the Quarter and Nine months ended December 31, 2020

said, even as the loan growth 18 | eral production cutand expec- fresh11-monthhighson This intimation is also available on the website of the Bank at
improved and bad loan recogni- o tations of a sharp recovery in afallin US stockpilesand wwiw federalbank.coiin as well as on the website of BSE Limited
tion remained paused. Conver- ' demand in the second quarter inthewake of a pledge by S ; : e
sations around asset quality, 0 on vaccine rollouts and Saudi Arabia to cut out- www.bseindia.com and National Stock Exchange of India Limited,

recognition, provisioning and
the recovery cycle are likely to

continue this quarter between Fy17 Fvis FY19 FY20 FY20 OPEC's. p!:oduction increase of was flat at $54.30 a bar- o

banll<(Stal’llC} Segaortanal}ll;t& iti - Public banks Private banks ___ Sector %5(1;?111101’1 barFels per ga}’ iel aﬁ.14§§4G91\(/)[T ?fteﬁ Aluva Samir P RH.jdE'h'
otaxinstitutiona qU.l 1€s Source: Companies, Kotak Institutional Equities estimates p or.]anua1.'y 1 reversc? n O'U.C ng e Fes =

(KIE) on Wednesday said in a full, which will result in a high not seen since 08.01.2021 Company Secretary

report that the overall revenue
growth forbanks could stand at
around 6% year-on-year (YoY),
while net interest income
grows 10%.Weak loan growth
will have a role to play. Accord-
ing to the latest available data,
loan growth has been stuck
between 5% and 7% YoY since
the onset of Covid,compared to

8-10% ayear ago. and relatively higher liquidity mention accounts (SMA), 90+  February. lesser extent, the Saudi move (% in Lakhs)
“While credit demand is on bank balance sheets, said days past due (DPD) and “The Kingdom's preemp- would also help to accelerate Quarter Ended Nine Months Ended

recovering from. post-lock- apalyst.s from .Motialal Osvyal pipeline of fresh restructuring tive move suggests to us a ’.che process of reducing oil 5. Particulars 31.12.2020] 31.12.2018 | 31.12.2020| 31.12.2019

downlowsalongwithapproval —Financial Services. “Negative  of loans; the commentaryon  desire to defend prices and inventories” The bank expects | | Mo :

. . . . R . . {Unaudited) | (Unaudited) | (Unaudited} | (Unaudited)
ratesand share of NTC (new-to-  carryonNIIonhigherslippages  provisions that is likely to be ~ support the oil market amid Brenttotradeat $63 perbarrel 1 Torsl| e iariiie (MF T TR TR
credit) originations,we expect  could also impact margins. used and carried forward; demand concerns due to inthesecondhalfof2021and o "':_E'""E P r?s{ = S A0 || ey ' F'D
loan growth recovery to be However,banks witha strong  and growth, if businessisnor-  extended mobilityrestrictions ~WTI to tradeata $3 perbarrel | | ¢ | MetProfit {{Loss) for the period 1,848 193 3,186 2,651
slower than expectations of liability franchise are better = malising. in Europe,” UBS said. discount to Brent prices. {before tax, Exceptional andior Extraordinary items)

: 3 | Met Profit {{Loss) for the period before tax 1,846 1,935 5,186 2,651

BI d (after Exceptional and/or Extraardinary items)
RBI to conduct 4 | NetProfit /{Loss) for the period after tax 1,170 1,332 3193 | 1,669

3 (after Exceptional andior Extracrdinary items)

ial TEJASSVI AAHARAM LIMITED |
Spec a OMOS 5 | Total Comprehensive Income for the period 1,124 1,293 3175 1,614

; . . ; : Comprising Profit'(Loss) for the pericd (after tax) and Other
on January 14 Registered Office: New No. 31, 1st Floor, Lazarus Church Road, R.A Puram, Chennai, Tamil Nadu, 600028, India L ik VAR R
PRESS TRUST OF INDIA Tel:+91 44 48573911; Fax: NA; Email: taltdchennai@gmail.com; Website:www.talchennai.in vomprehensive Income (after tax)]

. B . z 6 | Equity Share Capital (Face Value of Rs. 10V- each) 2.813.81 | 381381 | 38138 | 38158
Mumbai, Janvary 7 Corporate |dentification Number: L15549TN1994PLC028672 _ : :

7 | Other Equity (as shown in the Audited Balance Sheet of 24.702.51
THE RESERVE BANK of India Recommendations of the Committee of Independent Directors (“IDC") of Tejassvi Aaharam Limited (Formerly known as Sterling previous year) (as on 31.03.2020)
(RBI) on Thursday said it will Spinners Limited) (“Target Company”) in relation to the open offer (“"0ffer") made by Mr. John Amirtharaj Henry(“Acquirer 1") and 8 | Eamnings Per Share (of Rs.10/- each)
conduct simultaneous pur- Mr. G. Bakthavatsalu(“Acquirer 2”) (Acquirer 1 and Acquirer 2 are hereinafter collectively referred to as "Acquirers”), to the public (for continuing and discontinued operations) -
Chase.:_nd Salcel of govemmini shareholders of the Target Company (“Shareholders") under Regulations 3(1) and 4 of SEBI (Substantial Acquisition of Shares and {, Basic (In Rs.) 3.07 3.49 8,37 4.38
securities Under open marxe Takeovers) Regulations, 2011, as amended (“Takeover Regulations”). i :
operations (OMO) for 10,000 ) Reg . { g ) 2, Diluted (In Rs.) | 3.07 3.49 8,37 4.38
crore each on January 14.The Date | January 07, 2021 Note: The above is an exiract of the detailed format of 03 Quarter! Nine Months ended Financial Results filed with the Stock
decision was taken after a 8 : ; —_ Exchanges under Regulation 33 of the SEBI (Listing Oblsgations and Disclosure Requirements) Regulations, 2015. The full
review of current liquidityand __Name of the Ta_F_El_Et EW"!F'E'!W_. - TElﬂES'I.‘i Aaharam Limited {fﬂﬁﬁﬁf_ﬁ'}-" known as SE'EFJ'I.I'EQ_E}JFHHEIS ’-"”’m‘i}_ - format of the 03" Cuarier/Nine Months ended Financial Results are available on the Stock Exchange websites
financial conditions, it said in Details of the Offer pertaining to The Offer is being made by the Acquirers in terms of Regulations 3(1) & 4 of the Regulations (www.bseindia.com and www.nseindia.com) and on the company's wabsite (www. uttamsugar.in),
astatement. Target Company for acquisition of up 23,80,000 (Twenty Three Lakhs Eighty Thousand only) fully paid-up For Uttam Sugar Mills Limited
Simultaneous purchase equity shares of face value of Rs. 10 each (“Equity Shares™), representing 34% of the Total .  Sdk

andsale of government securi- Vioting Share Capital of the Target Company from the eligible shareholders of the Target ;“ﬂ_ }E‘;““ﬂ - {“Hﬂl Kumar SF‘““‘“F
ties under OMOs, popularly Company for cash at a price of Rs. 0.55/- per equity share (the '0ffer"). ai - ¢ Lanuary, AIREG LRI

known as Operation Twist,
involves purchasing G-Sec of
longer maturities and selling
G-Sec of shorter maturities.

On January 14, the RBIwill
purchase three government
securities of different maturity
dates aggregating 310,000
crore and sell two securities
aggregating the same amount
using the multiple price auc-
tion method.

. : e - Thursday, January 07, 2021
Members of the Committee of Balp
CAI raises C].’Op Ind dent Di IDC 1 Mr. K Alagiriswami : . Mame of the Tarpet Company Prem Somani Financial Services Limited
ndependent Directors (IDC) Independent Non-Executive Director ek L bl il T e e e FReguiation 3(1] and Feguiation o the
. : Details of the Offer pertaining to | The Offer is being made by the Acquirer in terms of Regulation 3(1) and Regulation 4 of the
eStlmate by [DIN]' 02524423 Target Company SEBI (SAST) Regulations for acquisition of upto 8,583,684 (Eight Lacs ity Eight Thousand

2.50L bales for
2020-21 season

FE BUREAU
Pune, Janvary 7

THE COTTON ASSOCIATION
of India (CAI) has raised the
crop estimate by 2.50 lakh
bales to 358.50 lakh bales for
the 2020-21 season because of
a high carryover stock. The
total production for the 2019-
20 season stood at 360 lakh
bales. The CAI’s previous esti-
mate for 2020-21 was around
356 lakh bales.

Total cotton supply esti-
mated by the CAI during Octo-
berto December2020is327.35
lakh bales of 170 kg each.The

Revenue growth

March fiscal year-ends, %
36

-9 1 =
Q3 Q4 Q1 Q2 Q3 Q4 Q1 Q2 Q3 Q4 Q1 Q2 Q3 Q4 Q1 Q2 Q3E

marKket participants,” KIE ana-
lystssaid. The CASAratiowillbe
broadly stable orimproving for
most players in a low-interest
rate environment.

The margin trajectory will
remain moderately under pres-
sure,given the continued mon-
etary easing, low lending rates

placed to tackle margin pres-
sure,” the brokerage said,
adding that there could be a
low single-digit impact on
margins.

KIE said it will be looking at
broadly three parts to the asset
qualityissue — the outstanding
overduebook,including special

Saudi’s output cut to
lift Brent to S60/bbl
by mid-year: UBS

REUTERS
Januvary 7

UBS RAISED ITS forecast for
Brent oil prices to $60 per bar-
rel by mid-year, following

increased travel.
With Saudi Arabia's move,

tighter oil market in the first
half of the year,analysts at the
Swiss bank wrote in a note.
The world's largest oil
exporter on Wednesday
pledged additional, voluntary
oil output cuts of one million
(bpd) in February and March,
sending benchmark Brent
prices to their highest since

Oil touches
11-month highs

Oil prices were steady

put by more than
expected. Brent crude

before the first COVID
lockdowns in the West.
US West Texas Interme-
diate was up 5 cents to
$50.68 after touching
$51.28.Schieldrop said.

— REUTERS

“But if demand falls to a

the acquirer

Name of the acquirer and PAC with

Acquirers - Mr. John Amirtharaj Henry and Mr, G. BakthavatsaluThere are no PAC(s) with
| the Acquirers forthe purpose of Open Offer.

Name of the Manager to the offer

Saffron Capital Advisors Private Limited
605, Sixth Floor, Centre Point, J.B. Nagar,
Andheri (East), Mumbai - 400 059, India
Tel. No.: +91 22 4082 0914-915,

Fax MNo.: +91 22 4082 0999

Email id: openoffers@saffronadvisor.com
Website: www. saffronadvisor.com
Investor grievance: investorgrievance@saffronadvisor.com
SEBI Registration Number: INM 000011211

| Contact Person: Amit Wagle/Gaurav Khandelwal

Telationship), if any

by IDC Members

DG Member's relationship with the
Target Company (Director, Equity
shares owned, any other contract /

Trading in the Equity shares/other
securities of the Target Company

(DIN): 02532145

company.

2 Mr, Vijaykumar Ramachandran
independent Non-Executive Director

Chairman of IDC:- Mr. Vijaykumar Ramachandran
All IDC Members are directors of the Target Company.
Except for being directors of the company, they have no other relationship with the target

None of the IDC Members have traded in the equity shares of Target Company during 12"
months prior to the date of the Public Announcement of the Offer on November 06, 2020

relationship), if any.

IDC Member's relationship with the
acquirer (Director, Equity shares
owned, any other contract /

Acquirers.

None of the IDC Members holds any contracts, nor have any relationship with the

Members

Trading in the Equity shares/other
securities of the acquirer by IDC

Mot Applicable, since Acquirers are individual.

Based on the review, IDC Members believe that the Offer is fair and reasonable and in

FEDERAL BANK

YOUR PERFECT BANKING PARTNER

THE FEDERAL BANK LTD., REG. OFFICE:PB.Mo:103,FEDERAL TOWERS, ALUVA,

KERALA, INDIA-683101, E-MAIL: secretarial@federalbank.co.in
Website:www.federalbank.co.in,CIN:L&65191KL193PLCO00368

NOTICE OF BOARD

MEETING

Pursuant to Regulation 29(1) (a) / 29(2) of the SEBI (LODR) Regulations,
2015, Notice is hereby given that a meeting of Board of Directors of the Bank is
scheduled to be held on Wednesday, January 20, 2021 to inter alia, consider
and approve the Bank's Unaudited Standalone and Consolidated Financial

www.nseindia.com.

For The Federal Bank Limited

(= -
==
'_=

=
— &3

Uttam Sugar Mills Limited

Regd. Office : Village Libberheri, Tehsil Roorkee, Distt. Haridwar (Uttarakhand)
CIN : L99999UR1993PLC032518, Tel, No. ;: 0120 - 4525000

Website - www.uttamsugar.in, Email 1D - investorrelation@uttamsugar.in

EXTRACT OF UN-AUDITED FINANCIAL RESULTS FOR THE QUARTER/NINE MONTHS ENDED 317 DECEMBER, 2020

Recommendation on the Open

PREM SOMANI FINANCIAL SERVICES LIMITED

Registered Office:42, Jai Jawan Colony, Scheme No. 3, Durgapura,

Jaipur - 302 018, Rajasthan, India.
Tel:+91 96290 51268; Email : limitedpsts@gmail.com; Website:www.psfs.co.in;
CORPORATE INDENTITY NUMBER : L67120RJ1991PLC0OD6220

Recommendations of the Committee of Independent Directors ("IDG") of Prem Somani Financial Services Limited (“Target
Company™) in refation to the open offer (“Offer”) made by Zyden Technologies Private Limited (“Acquirer”) to the public
shareholders of the Target Company (" Shareholders”™) under Regulation 3{1) and Regulation 4 of SEBI (Substantial Acquisition

of Shares and Takeovers) Regulations, 2011, as amendad (“SEBI (SAST) Regulations”).

Equity Share (the ‘Offer)

Eight Hundred Eighty Four) fully paid-up equity shares of face value of Rs, 10 each ('Equity
shares’), representing upto 26% of the Total Vioting Share Capital of the Target Company
fromy the eligible Sharsholders of the Target Company for cash at a price of Rs.3.00 per

Mame of the acquirer and PAC
with the acquirar

Acquarer-Zyden Technologias Private Limited
There are no PAC () with the Acquirer for the purpose of Open Dfier

Mame of the Manager to the offar
605, Sith Floor, Cenire Point
J .B. Nagar, Andheri {East)

Tel No: + 91 22 4082 0906,
Fax Mo: +912240820399

Websile: www.satfronadvisor.com

Contact Person:Varsha Gandhi

Saffron Capital Advisors Private Limited

Mumbiai - 400059, Maharashtra, India

Email: openoffersi@safironadvisor.com

Investor grievance;investorgrievance@saffronadvisorcom
SEBI Registration Number: INM 000011211
SEB1 Registration Validity: Permanent

1. Vimal Kumar Gupta
Chairman of IDC
Independent Director
DiM: DBEST469

2. OmPrakash Bansal
Member of IDC

Members of the Commitiee of
Independent Directors (I0G)

offer, as to whether the offer, is line with the Regulations.

or is not, fair and reasonable

summary of reasons for
recommendation

Independent Diractor

DIN: 00440540 : . . . .
All the members of the IDG are directors of the Target Gompany. Except for being Directors
of the Target Company, they have no other relationship with the Target Company

total estimated supply com-
prises arrivals of 197.85 lakh
balesduring Octoberto Decem-
berand imports of around 4.50
lakh bales up to December 31.

The CAI has estimated cot-
ton consumption during Octo-
berto December2020at82.50
lakh bales,while shipments up
toDecember31,2020are esti-
mated at 20 lakh bales. Stocks
at the end of December 2020
are estimated at 224.85 lakh
bales, including 65 lakh bales
held by mills as on December
31and 159.85 lakh bales held
bythe CCI,Maharashtra Feder-
ation, MNCs and ginners, etc.

The CAI has maintained its
exports estimate forthe 2020-
21 season at 54 lakh bales,
against the previous year’s
estimate of 50 lakh bales.
Around 20 lakh bales are esti-
mated to havebeen shipped till
December 31.

IDC Member's relationship with
the Target Company (Director,
Equity shares owned, any other
cantract/ relationshap), if any
Trading in the Equity shares/other
securities of the Target Company
by DG Members

IDC Member's relationship with
the acquirer (Director, Equity
shares owned, any othar contract
[ relatianship), if any.

Trading in the Equity shares/other
securities of the acquirer by IDC
Members

Recommendation on the Open
offer, as to whether the offer, is o
is not, fair and reasonable

Summary of reasons for
recommendation

I0C Members have reviewed

a) Public Announcement ("PA") dated November 06, 2020;

b) Detailed Public Staterment ("DPS™) dated November 09, 2020 was published on
November 10, 2020:

¢) Draft Letter of Offer (“DLOF") dated November 10, 2020;

d) Letter of Offer ("LOF") dated December 29, 2020; and

e} Corrigendum to DPS (CDPS) published onJanuary 07, 2021

Based on review of PA, DPS, CDPS, DLOF and LOF, the IDC Members are of the view

that the Offer price is in line with the parameters prescribed by SEBI in the Regulations.

"r'.l-u-nﬁ rﬁ.f.t-ﬁe IEI E"M-L;.m.ﬁer‘_\: .I.'Iél'n'E! 1ra1:iE;|:.|- iI'I.1|'IE F-Equ.l.ly Ehares ﬁl: Target EErmparu.r I:Ii.lrirl-g 1 E
months priorto the date of the Public Announcement of the Offer on October 26, 2020,

Mone of the DG Members holds any contracts, nor have any relationship with the &cquirer,

Any other matter to be highlighted | A) Offer price related information for Shareholders

a) The Offer Price offered by the Acquirers is higher than the offer price which the promoters
ofthe Target Company ought to have given to the public shareholders at the time of trigger
of the open offer. In our view, the Offer price offered by the Acquirers for the current Open
offeris justified and is beneficial to the public shareholders of the target company, since it
is providing monetary benefits for the public shareholders who have been trapped
because of no liquidity in the trading and also the fact that the fair market value of shares
is negative. It will act as an exit option for all those public shareholders who do not wish to
continue with the new incoming management.

b} In case the earlier open offer was to be given to public shareholders along with accrued
interest, the monetary benefits to the public shareholders would have been significantly
lower compared to the monetary benefits offered by the present Acquirers.

C) Due to the Higher Offer price to be paid by the Acquirers, the earlier offer price has

Mo trading inthe Equity shares/other securities of the Acquirer by IDC Members.

Biazed an the review, |DC Members believe that the Offer is fair and reasonabie and in ling
with the SEBI (SAST) Regulations.

IDC Members have reviewed;

a) Public Announcemeant {*PA"jdated Oclober 26, 2020

b) Detailed Public Statement (*DPS”) published on October 29, 2020
¢ Draft Latter of Offer (“"DLOF") dated Novermnber 05, 2020

d] SEBlobservation letter dated December 24, 2020

g) Letter of Offer ("LOF") dated Decembar 30, 2020

Based an review of the above documents the members of the 1IDC are of the view that the
Offer price is in ling with the parameters prescribed by SEBI in the SEBI (SAST)

. . ; . i i Reguiations.
Indian cotton arrivals dur- become infructuous and accordingly, the offer price of Rs. 0.55/- is justified. T TR Hﬁiue
ing Octoberto December 2020 awars-n ndependent Advisors, i
are estimated at 197.85 lakh To the best of our knowledge and belief, after making proper enquiry, the information contained in or accompanying this statement is, Ay oiher iatar 1o e Fighigriad | Wame

bales. The total stock held by
spinning mills and stockists as
on December 31 is estimated at
224.85]akhbales.The estimate
of imports has been main-
tained at 14 lakh bales, from
15.50 lakh bales estimated for
the 2019-20 crop year.

financi“. ep‘ .in

in all material respect, true and correct and not misleading, whether by omission of any information or otherwise, and includes all the

: % : ; : Tathe best of our knowledge and belief, aftar making proper enquiry, the Information contained in or accompanying this statement
information required to be disclosed by the Target Company under the Regulations.

is, in all materizl respect, true and correct and not misleading, whether by omission of any information or otherwise, and incledes
all the information required to be disclosed by the Target Company under the SEBI (SAST) Regulations.

For and on behall of the Committee of Independent Directors of

Prem Somani Financial Services Limited

Sd/-

Vimal Kumar Gupta

Chairman of IDC

For and on behalf of the Committee of Independent Directors of
Tejassvi Aaharam Limited

Vijaykumar Ramachandran

Chairman of IDC

Place: Chennai
Date : January 07, 2021 Place : Jaipur, Rajasthan, India

Date : January 07, 2021




